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RUBBER (PRODUCTION AND MAR­
KETING) AMENDMENT BILL

The Minister of Commeree and Iii- 
dusto (Shrl T. T. Bjrishnamachari): I
beg to move for leave to introduce a 
Bill further to amend the Rubber (Pro­
duction and Marketing) Act, 1947.

Mr. Deput:r-S)peaker; The question
is:

•*That leave be granted to intro­
duce a Bill further to amend the 
Rubber (Production and Market­
ing) Act, 1947.”

The motion was adopted.

Shri T. T. Krishnamachari: intro­
duce the Bill.

RESOLUTION RE. FIVE YEAR 
PLAN—Concld.

Mr. Deputy-Speaker: The House will 
now proceed with further discussion on 
the following Resolution moved by the 
hon. the Prime Minister:

“This House records its general 
approval of the principles, objec­
tives and programme of develop­
ment contained in the Five Year 
Plan as prepared by the Planning 
Commission.”

I thought there would be discussion 
for one hour but it has been raduced 
by the short notice questions.  I will 
call the hon. Minister at 12.  I will 
allow Members who have not spoken 
yet five minutes each.

Shrimati Maydeo (Poona  South): 
I am very thankful to you, Sir, for 
allowing me at least five minutes.  I 
feel it is a privilege to support the 
Resolution placed before the House.  I 
had heard with interest and care the 
speeches made by the Opposition par­
ties in the last few days but I thought 
that when they attacked and criticized 
the Plan, the words did not come from 
their hearts but from their mouths  be­
cause before resuming their seats they 
could not but appreciate the  toil and 
tjie pains' the Planning Commission 
Members had taken to place before 
this House such a comprehensive Plan. 
As the time at my disposal is very 
short, I will just take up the points 
which I want to say.  I agree with 
Dr. Mookerjee and the hon. Minister 
that health is of utmost importance to 
cur country and some more allocation 
should have been made.  At the Isame 
time I feel that the amount allotted for 
the indigenous systems of medicine is 
far less than it should be.  Out of 
Rs. 17,87,00,000, only Rs. 35 lakhs have

been allotted for the indigenous syŝ 
tems of medicine which include the 
Ayurvedic, the Unani, the Homoeopathy 
and the/ nature cure.  I think that 
even it was accepted by foreigners that 
indigenous systems of medicine are. of 
course, very valuable and important. 
It is stated in the Report of the Health, 
Survey and Development Committee— 
3rd volume of the Bhore Committee—

“Tĥ fact that indigenous medi­
cine plays such a very important 
part in the life of the Indian people 
is frequently  minimized  or even 
ignored.  And yet it represents a 
very tangible reality that must be 
faced openly whenever plans are 
elaborated for improving the health 
conditions of the country particu­
larly since its population is grow-  . 
ing rather than diminishing.  New 
indigenous schools are being found­
ed.  They are subsidised by the 
Governments in several Provinces. 
The Osmania University of Hydera­
bad has a Medical College which 
is a Unani Medical College.  The 
Medical Practitioners’ Act of Bom­
bay of  1938  admits graduates of 
indigenous schools to the Medical 
Register.

At first sight it seems .strange 
that these ancient indigenous sys­
tems are able to compete with 
modern scientific medicine.  It wasr 
not strange in the 17th and 18th 
centuries  when the two worlds 
first entered into contact.  At that 
time European medicine was deve­
loping new theoretical foundations 
but in practice, in the treatment 
of  disease  it was  hardly  more 
effective than Greek, or Hindu, or 
Arabic  medicine.  But  today? 
Nobody can deny that scientific 
medicine during the last hundred 
years has made tremendous strides. 
Bacteriology and immunology have 
permitted us to combat communi­
cable diseases most effectively snd 
to  eradicate  many  of  them. 
Modern surgery is  able to save 
thousands  of human lives  that 
would have been lost only fifty 
years ago”.

That means it would not be proper to 
under-estimate the modem bacterio­
logy and surgery,  but at  the same 
time we must take care of our indi­
genous systems so that they may not 
die.  I woiild like to say that the Go­
vernment has made real efforts and 
appointed Committees after Commit­
tees, first the Yodh Committee, then 
the Chopra Committee and then the 
Pandit Committee but even after their 
reports are out, for the last €our five 
years things are at a standstill.  In

•Introduced  with  the  previous recommendation of the President.
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spite of their optimistic views and con­
clusions of all these Committees, the 
Government appears to be reluctant 
to deviate from the established rou­
tine.  It may be perhaps due to the 
dogmatic attitude or a sort of fear 
complex.  This deviation would be ap­
parently incongruent with  the estab­
lished systems cf£ medical relief in the 
world.

I will just say another point and 
finish my speech.  I find that in  the 
Five Year Plan Rs. 65 lakhs are al­
lotted for research on family planning 
and when I read some of the lines in 
Volume II, chapter XXXII, I find this 
rhythm method mentioned therein.  I 
am afraid that some more lakhs will 
be wasted on a method which is not 
a method at  all.  It will be an utter 
folly to go behind any method which 
will  not  be  useful  and  which 
will not give out the results or reduce 
the population of the country, even by 
minus one per cent. I just had a mere 
rhance to be present at a lecture in 
Poona by Dr. Abraham.  It was  a 
great surprise to me when he said that 
he did not advocate the rhythm method. 
He did not suggest it for India. Many 
people were under the impression that 
Dr. Abraham had to do something 
with this  method but he said, “I  had 
no choice.  I was sent on behalf of the 
WHO exclusively to propagate this 
method but I would like to point out 
that this is not going to help at all.*’ 
During the rhythm period when there 
is the most urgent desire to ask the 
people to abstain is like telling a man 
to fast when he is dying with hunger. 
So. I can assure you that there is no 
reason or no necessity for finding out 
any new methods or for making re­
search.  What is  necessary  is  that 
there should be sufficient number of 
clinics which will be readily available 
for advice to all the DOor  people  or 
village women in our country and 
, they should get the materials for con­
traception at a very cheap rate.  We 
should manufacture those materials in 
our country instead of spending money 
on research about methods, which are 
not new, at all and which are known 
to all the people.

I would have liked to say something 
about social welfare also; but I have 
no time.

Shri N. Somana  (Coorg): At this 
stage of the debate, it would not be 
necessary or proper for me to enter 
into a discussion of the principles un­
derlying the Plan or touch any details 
contained in the Plan.  In the first 
place, it is my duty to pay*a tribute 
to the planners and all the officers con­
cerned for having produced this plan,

which in my opinion, gives a correct 
and practical picture to the whole of 
our country as to what the Govern­
ment and the people ought to do during 
the period of the Plan and the years 
to follow.  There may be imperfections 
in the Plan; but I do not think it is 
neceissary to quarrel ovelr that.  As 
the hon. the Leader, of the House said, 
planning is a process; it is not static. 
At every stage, not only the Members 
of this House, but also the country at 
large can have a say in the matter 
and any changes and alterations can 
be made so far as the Plan is concern­
ed.  Generally, if that is accepted as 
the basic principle of the Plan, it ought 
to be our duty to accept this Plan as 
a whole and give our full support to 
this Plan and see that it is put through 
as quickly as possible.

In this connection, I have to make 
one or two observations so far as the 
agricultural problem is concerned.  I 
feel that the question of production of 
food has been left in an uncertain state. 
From the Planning Commission’s re­
port, we find that neither have the 
targets been definitely fixed, nor the 
periods.  Our experience of the Grow 
More Food campaign has been rather 
sorrowful. If the same state of affairs 
were to continue, I do not think that 
our goal of achieving self-sufficiency 
in food wihin the period of the Plan 
will  be  possible.  A  more  definite 
scheme  should have  been made.  I 
think it is possible to lay down defi­
nite proposals so that the States may 
be in a position to put through their 
schemes as early as possible.  Especi­
ally with regard to minor irrigation 
schemes, a definite period ought to be 
fixed by which time the States should 
be able to push through their schemes 
and thus help to solve the food prob­
lem.

So far as the land policy is concern­
ed, to which some reference has been 
made, my humble view is that at this 
stage it would not be very proper to 
disturb the middle or small owners of 
land.  We may take up the question of 
the large scale holdings so that beyond 
an upper limit, whatever it is, the bal­
ance may be distributed  For instance, 
take the case of a tenant at will.  The 
Planning  Commission  has  recom­
mended  that in  the course of five 
years, if the owner is not in a position 
to  come  back  and cultivate  the 
land,  the tenant, will  have a  right 
to take  over the land.  My humble 
submission  is that  if  such  a  law 
is  to he  introduced, it would cer­
tainly  disturb the whole system  of 
cultivation.  Every  landlord, simply 
because he has to take over possession 
of land at the end of four years, will 
come back and occupy the land.  I am 
sure there will be disturbance in the
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cultivation and the very object with 
which we have started this Plan will 
not be achieved.  It is my view there­
fore that for the present, so far as the 
first Five Year Plan is concerned, it 
is better to leave these small and 
middle owners and only deal with the 
question of large owners.

On going through the whole of the 
report, I was sorry to find that not 
much attention had been paid to hor­
ticulture.  Coming from South India, 
I have to state that at least 25 per 
cent of our daily food consists ôf 
fruits and vegetables.  The  Planning 
Commission has only devoted two pages 
for that.  They have not taken up 
this matter seriously.  Especially with 
regard to fruit cultivation. I am sorry 
to note that thiey have not laid down 
acfy definite progranmie.  It is absolu­
tely  necessary  that  more  attention 
should be paid to fruit cultivation, 
especially fruits like oranges,  apples, 
etc.  There is a great scope for im­
provement in this direction.

Next, with reference to the  Chapter 
on Forests, I feel that sufficient atten­
tion has not been paid.  They have 
given a very valuable report containing 
several  pages  of  statistics.  But,  1 
feel that definite proposals have not 
been made.  They have divided the 
forests into four regions.  So far as 
the southern region is concerned, it 
has got vast potentialities which have 
not been properly investigated.  As my 
hon. friend Mr. Ni.ialingappa pointed 
out yesterday, Malnad, coming under 
the southern region of forests has not 
been given sufficient  attention.  The 
potentialities are so great that they are 
bound to produce  enormous wealth. 
I hope this problem may be examined.

One other matter I have to refer to 
and I have done.  In the matter of 
irrigation and power projects, so far 
as my State of Coorg is concerned, I 
am sorry to state that no attention has 
been paid either to agriculture or irri­
gation or power.  There  are  many 
schemes which have  been  examined 
and which have been recommended by 
my State, but they have not even been 
referred to.  There is, for example, 
the Barapole  hydro-electric  scheme 
which will have power not only to my 
State, but also to the State of Madras. 
It is cn the West coast.  It is capable 
of producing about 36,000 kw of power 
which will be able to supply electri­
city to my State and to Ihe West 
coast of the Madras State.  I hope the 
Planning  Commission  will  consider 
this project as a necessity and include 
it in this Plan.

Mr. Deputy-Speaker: 
Ram; three minutes.
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Shri Nambiar (Mayuram):  It is at 
the fag end of the second jrear of the 
Five Year Plan that I am given an op­
portunity to speak on  the Five Year 
Plan, and- that too for five minutes.

Mr. Depnty-Speaker:  Other  bon.
Members have taken sufficient time. 
Shri Nambiar: Yes, Sir, I know that.

My point is about labour.  In tise 
Plan it is stated that labour must be 
contented with what they get or ev«a 
less, and they  muyt work for more 
production, it. that they should pro>»
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duce more at a lower wage level for 
the benefit of the profiteers. And the 
Government  are unable  to ?et  the 
profits from the profiteers.  lhat is 
the policy enunciated by the Five Year 
F̂an. And they also state in the Five 
Year Plan that there  must be an in­
dustrial peace and harmonious work­
ing relations. What 4s this “harmoni­
ous relations” that they want?  They 
say:

**As a last measure, differences 
should be resolved  by impartial 
investigation and arbitration. At 
times, the State may  even have 
to intervene and impose a settle­
ment. Althoucth the efforts of the 
parties should be to secure inter­
nal settlement of disputes.”

And they say:

“Direct  action on either  side 
which  violates  this  obligation 
should be punishable by law.**

That means that you  impose a set­
tlement on the worker and if he does 
not accept it, he will be punished by 
law; he will be sent to jail.  This is 
how you treat the worker  and you 
want whole-hearted support from the 
working  classes of  this country  to 
make this Plan successful.  With re­
gard to the unemployed labour in the 
countryside, with regard to those mil­
lions and millions of agricultural work­
ers, you have no plan. They will con­
tinue to starve, and  you want their 
co-operation. You want the co-opera­
tion of the starving millions to whom 
you cannot give any employment, the 
co-operation  of the workers  whom 
you threaten to send to jail if they do 
not accept your  imposed settlement, 
and you want co-operation  from the 
middle-class  employees.

With regard to the middle-class em­
ployees, you state in Chapter XXXIX 
of thê Plan:

“..........an ad hoc enquiry con­
ducted by the Directorate Gene­
ral of Resettlement and Employ­
ment last year illustrate the posi­
tion of the employment opportuni­
ties for the technical and clerical
personnel......This means that of
êry 100 unemployed  technical 
persons,  only about 12  persons 
could be Jirovided with jobfl, while 
in the  case of clerical jobs  the 
vacancies were only  4 for every 
100 unemployed registrants. *This 
indicates that, while the problem 
of  unemployment amongst  the 
technical  personnel  is  serious 
enough, in clerical cadres it is at 
least thrice as bad.

The first Five Year Plan lays 
an emphasis on increasing agricul­

tural production and at the same 
time creating a base  for future 
industrial expansion. This limits 
the immediate expansion of em­
ployment  opportunities for  the 
educated unemployed.”

For the educated  unemployed  you
are not going to give any satisfaction 
or any employment. Therefore, I ask, 
if not to the agricultural worker,  if 
not to the industrial  worker and to 
the  educated  unemployed, then  to 
whom  are you going  to give  relief 
through your Five Year Plan? You are 
going to give relief, I know, to your 
own followers, the Landlords and  the 
big bourgeois class.

You  say  that  Rs. 400  crores  of 
money is kept for communications in 
the Plan. With the Rs. 400 crores are 
YOU going to produce  more or start
more railways?  What the  plan  says
is that they  want to  repair the old 
outmoded  engines and  locomotives. 
By 1956, 2,092 locomotives are to be 
replaced; 8,535  coaches  and  47,533 
wagons are to be renewed. Thereforja, 
there will not be a single mile more 
on the railway, and all this money is 
to  be spent for  renewal.  Renewal 
means that Rs. 200 crores of money 
will go to the British companies who 
produce  the locomotives now.  In 
Chittaranjan  you say that you are 
going  to produce locomotives,  bitt 
here  is the agreement entered  into
with the Loco Manufacturing Co. of 
England, which states at the end:

“The L.M. Company has under­
taken to manufacture locos com­
pletely with the parts and boi­
lers to be manufactured  here in 
terms of agreement with the tar­
get date of five years, i.e., 1955. 
'Each .year some minimum quota 
has  been fixed so  that after  5 
years,  120  locomotives  and 50 
spare boilers are to be manufac­
tured by the India  made parts 
by the trained staff.”

The Plan promises  that by the end 
of 1956 wc will get 300  locomotives 
from  Chittaranjan,  but  here  the 
agreement which you  have entered 
into with the Loco Manufacturing Co. 
of England, states that at the end of 
1955 there is a possibility of 50 spare 
boilers and 120 engines to be produc­
ed in India.  Subsequent to that,  I 
have gpt information from Chittaran­
jan  that they have said that  even 
what has been promised  is impossi­
ble. Therefore, they have to go back 
upon  what the British company  of 
manufacturers already promised. So, 
this is the Plan.

The Plan says that Rs.  170 crores 
of revenues the Railways must con­
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tribute. The Railway every year con­
tributes  Rs. 32 crores ior  interest 
charge?.  The Railway  every  year 
contributes Rs. 30 crores for general 
revenues. Apart from this, they have 
now to contribute Rs.  170 crores to 
the general revenues for the success 
of the Plan.  And what does it pro­
mise  to the Railway worker?  The 
Railway worker cannot  get a single 
pie more. He will be told that there 
will be retrenchment. He will be told: 
•"If you ‘misbehave’, if you say that 
*you want more wages,  then there is 
the law to impose an award on you 
which if you do not accept, you will 
be put in jail.” This is the promise 
that you give to the worker.

Let  not my friends here  under­
stand  that  we  this  side  of  the 
House are against the Plan,  but we 
are telling you that without the help 
iind  co-operation  of the  millions, 
without the help and co-operation of 
the toilers of this country, you cannot 
make any Plan successful.  There­
fore, what we say is: Make your Plan 
in such a way that  you will get the 
willing co-operation of the masses, and 
then you can go forward. Therefore, 
it is wrong to say that those who non- 
co-operate with the  Plan will do so 
at their own peril. The point is you 
bring in a Plan which  is not work­
able, which it will not be possible to 
implement successfully. And then you 
put the fault on our  side, and you 
say: “Here are the Communists, here 
are the Socialists, here is the Opposi­
tion,  and because of their  ‘non-co- 
operation’ the Plan has failed.” You 
do not want to give anything more to 
the worker and to the people, and you 
want after five years to say against 
Us that these fellows have spoiled it. 
Therefore, you think that after 1956 
you can go to the electorate* and say: 
“We  were thinking of doing  some 
good to the people, but these fellows 
are responsible for its failure. There­
fore, you must vote for us so that we 
will see that something is done at least 
in the next five years. These fellows 
are the betrayers.” This is the politi­
cal game which you want to play, and 
yoju  say we are  against the  Plan. 
Think well and go ahead with a Plan 
which  will be accepted by all  and 
which will get their willing co-opera­
tion.  If you make your plan suitable 
to them,  and change it,  the whole 
country will be behind you.  Then you 
can go ahead.

Shri Lakshmayya (Anantapur): Sir,
I am the only Member  to speak on- 
behalf of Rayalaseema.  May I be al­
lowed to speak?

Mr.  Deputy-Speaker:
Member may speak.

The  hon.

Shri Lakshmayya: I am grateful to 
you for the opportunity given to me 
to speak on the Plan, for five minu­
tes, at least on behalf of Rayalaseema 
which is a chronically  drought-stric­
ken and famine-ridden area.

The Plan is the best of its kind in a 
democratic State based  on democra­
tic principles, and  it is to be imple­
mented by democratic  methods ;md 
peaceful means.

The Plan is a complete and coni- 
prehensive one designed  to achieve 
progress  and  development  in  all 
spheres of activity. It is first and fore­
most an attempt on  the part of the 
Government to organise the nation’s 
resources, men,̂ money and materials, 
to promote industries, and transports 
and develop social and other nation- 
building activities, such as education 
and public health. However best  and 
however comprehensive the Plan may 
be. it has not done due justice to the 
backward tracts in the country, par­
ticularly to Rayalaseema which is a 
famine-ridden  area.  Rayalaseema, 
you are aware, Sir, once was a land 
of plenty and prosperity but now unfor­
tunately  has  been  reduced to a 
‘famine Zone* and it has rightly been 
observed, that the ryots  of Rayala- 
sê a, before they emerge from one 
famine are engulfed by another.  It 
hâ been like that  for the last one 
century and the foreign  rulers have 
neglected that area purposely, to sup­
press the rebellious and strong spirit 
of  Rayalaseema  people, lest  they 
might create some trouble.

Mr. Deputy-Speaker: What are ihB 
suggestions  of the  hon.  Member? 
Everybody knows all this.

Shri Lakshmayya: Now. to develop 
the economic growth and prosperity 
of this backward tract. I request the 
Government to constitute  an econo­
mic Board with statutory powers for 
the formulation of schemes and the 
execution  of irrigation projects  in 
these areas, and provide it with ade­
quate funds by the Centre as well as 
the State Governments for a limited 
period of ten years.  If this is done, 
Sir. I am sure, the area  will really 
become a land of plenty. In Rayala­
seema.  at present, agriculture is  a 
gamble in rain though the land is very 
fertile. I would therefore suggest that 
irrigation facilities should be provid­
ed for this area, and large as well as 
small scale industries should be start­
ed before long. I come from Ananta­
pur which ranks first in a alphabeti­
cal order and stands first in poverty 
also among the Rayalaseema districts. 
When the hon. Prime Minister, who 
is also the Chairman of the Plannink 
Commission recently visited that dis­
trict, we requested him to take up the
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Tungabhadra High level channel as a 
famine  work and include it in  the 
Five Year Plan. But unfortunately our 
voices were not felt.  Again we made 
a representation to the hon. Minister 
for Planning to take up this scheme 
but to no effect.  You can feel the ur­
gency  of providing drinking  water 
supply to millions of people in a num­
ber of  villages  in the districts  of 
Bellary and Anantapur, in several big 
towns like Bellary, Uruvakonda, and 
Guntakal.  where  there  has  been 
scarcity of drinking  water̂  for a 
long  time;  and  you confer the 
question  of  feeding  the  mouths 
of  millions  of  people  in the dry 
districts  of  Bellary,  Anantaour 
and Cuddapah;  and also you think 
over the important problem of elimina­
ting the standing famine from theae 
three districts.  If the Tungabhadra 
High level channel  is taken up,  it 
would irrigate three lakhs of acres of 
land.  Not only would it solve  tlie 
problem of drinking water, but also 
solve the food problem in that area to 
a great extent. After all, we are mak­
ing a request only for food and water, 
which are the basic needs of any peo­
ple. At least, now, it is not too late, 
it may be  included.  The ‘Chambal 
project’ has been  included, recently 
and it is our misfortune  our project 
does not find a place in the plan. Sir, 
this project will uplift the backward 
area, and afford some  protection to 
the  unfortunate people of  Rayala- 
seema. Our request  may be reconsi­
dered  with s3TTipathy  and  kindness. 
Give us the ready hand, not the ready 
tongue. Any amount of s3Tiipathy will 
not fill the bellies of starving people. 
Use the means,  God will give  the 
blessings for my ‘Rayalaseema.’  As 
for  this Plan trust in  God and  do 
the right, and go ahead.  Then our 
Plan 1̂1 achieve great success.

Mr.  Depnty-Speaker: Now  I  call 
upon Mr. Nand Lai Sharma. He will 
be the last speaker before I call upon 
the hon. Minister.

Shri P. N. BaJabhoJ  (Sholapur— 
Reserved—Sch. Castes): Give me only 
five minutes, Sir.

Mr. Deputy-Speaker: I have given 
enough time to all hon. Members.

Shri P. N. RaJabhoJ: I am  vê
sorry I could not get any time.

Mr. Depoty-Speaker:  I cannot al­
low now. There have been full four 
days for discussion, and I cannot call 
all  the 500 Members of  Parliament 
even with the best of intentions.  I 
have tried to adjust the time between 
all sections of the House*.

An Hon. Member: Within this ttoe 
we could have been accommodated.

Mr. Depnty-Speaker: Mr. Nand Lai 
Sharma.
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«r»T ̂   ̂ ^ ^
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 ̂ir̂ 5Tâ #■ %w?y irt̂nr 

«m<j*l % artrf%f̂ r̂wt̂ rnc 

 ̂i?Trc %  3TtTnr  ^

«̂ft̂ 5T ft aftr arr# ̂  ̂ft  aftTfN" 

 ̂ sfnTTT ?>, 3̂5 aniT W aj»T#

x̂  Tt 5t̂   ̂f̂nK

t ̂    ̂ 5 ^ ̂  ̂

aft̂ WT ft T̂Pcft t I 

*
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am ̂   I

The  Minister  of  Planning  and 
Irrisration and Power (Shri Nanda):
I feel deeply grateful for the extent 
of praise and  the def̂ee of  support 
which the Plan has received in this 
House and outside.  7̂ere is hardly 
one innportant feature ot  the Plan 
which has not met with a wide mea­
sure of approval.  In the volumes of 
the Plan, vast amount of  material 
has been assembled.  This fact has 
been given very liberal  recognition 
by one Member after another.  The 
Planning Commission’s stress on food 
self-suflRciency,  the amount  of  at­
tention that has been paid  to agri­
cultural development,  irrigation and 
power, have been very widely wel­
comed.  The Planning  Commission’s 
land policy opens a new chapter in 
agrarian relations and this  feature 
has  also  been  appreciated  almost 
unanimously.  Significant  improve­
ment is sought to be made in  res­
pect  of  unemployment  situation 
through measures connected with ex- 
pansî  of village  industries  and 
small-scale industries.

[Pandit Thakur Das Bhargava in the 
Chairl

The congftruction  of common pro­
duction programmes has been notic­
ed with very great approval in other 
respects too.

Take the question of labour policy. 
In spite of what we have heard just 
a little while ago, the new basis for 
industrial relations  evolved by  the 
Planning  Commission  (An Hon, 
Member:  ‘Reactionary*)  has  had
wide aceeptance oh the part of those 
concerned. (InterrupUon).  I  am 
not now dealing with  the  labour

problems and 1 will not be  distract­
ed.  On any other occasion  I will 
take it up.  In the matter of housing 
for industrial workers—I cannot say 
that  it IS  very adequate provision— 
but it does niake a very large  im­
provement on the existing conditions. 
What we are doing in the matter of 
basic education, control  and eradi­
cation of malaria,  has  been  com­
mended.  There is so much else also 
which forms common  ground,  the 
increased provision for basic  indus­
tries and transport,  the  provision 
for scarcity affected areas, for local 
works, for  minor  irri/sjation.  Still 
who can deny that there has been 
opposition to the Plan, from the dis­
agreement expressed here?  But. one 
thing should be noticed regarding dis­
agreement. If you scan all the speeches 
that have been made, you will discover 
that jyhatever has  been  provided, 
whatever is being offered, is accept­
able.  Nobody would have anything 
taken out of it.  But they say that 
it is not enough.  More is asked for 
in every direction.  I can  under­
stand that attitude.  I myself would 
agree with it.  It cannot be helped 
at this stage.  It may be that if we 
all co-operate not only  in carrying 
out the Plan but  in  overstepping 
the target of the Plan  much more 
can be done.  If less is done,  be­
cause some people do not give their 
co-operation,  then  we  shall  all 
suffer.  Most  of  all,  the  common 
man, the poor man on whose behalf 
we all speak here, will suffer.  This 
is the peril for all of us.

I would now  address  myself  to 
just a few of the major issues raised 
in the course of the discussion.  Ob­
viously, I cannot  take up  for  an­
swer all matters of detail, nor can I 
deal with the numerous  references 
to local problems, projects and diffi­
culties.  Not that they are  not im­
portant, but there would be other oc­
casions. and other  ways of  doing 
them justice.  However,  I think  I 
should clarify the position regarding 
one or two general  aspects of the 
matter.  We have heard that there 
is dissatisfaction  in some  States. 
That dissatisfaction  was  expressed 
here abundantly.  The complaint is 
that provision has not been made for 
a number of very important schemes. 
Î me of the schemes were specifical­
ly  mentioned  here.  In  connection 
with that, I have to make this point 
that the programmes  of the States 
are the minimum, not the maximum. 
It should be possible for any State 
to enlarge the size of its Plan if it is 
in a position to find the  additional 
resources, provided  that the impl̂
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mentation of all  that is  already in* 
eluded in the  Plan is assured.  Fuĉ 
thermore» certain  increased  alloca­
tions which were provided  in  the 
Plan could not be distributed in res­
pect  of the different  States—̂ minor 
irrigation,  local  works,  scarcity- 
affected  areas, community  projects 
and  some  other  allocations  also. 
When they are distributed as among 
the different States,  several things 
which  now do not appear  there, 
would be found there and the size 
of the Plan for the States will cer­
tainly rise further.  Thinking parti­
cularly of the  case of UJ>. which 
was referred to here, I might point 
out that it should  be possible  to 
remove the discrepancy between the 
size as announced  and as provided 
for here on that basis.  It may apply 
in different degrees to other States. 
For  example,  take the  question of 
Bengal.  There you have the Ganga 
Barrage and several other projects.

Coming to the criticism which has 
been levelled at the Plan, I feel, and 
say so in all  humility,  that  it  does 
not raise any very serious problems. 
It leaves the Plan intact.  I do not 
mean to say that no flaws were dis­
covered or pointed out, or that no 
useful suggestions  were made,  or 
that nothing was said that we need 
pay heed to.  There was much, but 
my point is that so far as the prin­
ciples, objectives and programmes of 
development  contained  in  the  first 
Five Year Plan are  concerned,  these 
things for which the approval of the 
House is being sought  remain  un­
affected.

I would like now to take up  the 
contents of the Plan in relation  to 
the various  points  of criticism.  A 
Plan to be acceptable  must satisfy 
certain fundamental  tests.  I  shall 
put these tests  before  the  House. 
First and foremost,  the Plan must 
adopt a correct approach.  The  ap­
proach, of  course,  comprises  both 
the objectives and methods, and  the 
choice of methods and selection  of 
objectives.  Secondly,  a Plan must 
be an adequate Plan.  It must make 
the fullest use of t  ̂resources  of 
the nation.  At the same  time,  it 
should not be so designed as to incur 
excessive  risks.  The third test  is 
regarding the balance in the  Plan. 
Is it a balanced Plan?  Is its scheme 
of priorities sound?  Lastly, a  Plan 
must be an effective Plan.  It must 
be a workable Plan and under that 
head several  tests come in.  Take 
the first—the question  of approach 
to the Plan.  There  are some  who

question the very basis of the Plan. 
What is right for us is wrong for 
them.  With them, there is no  use 
arguing.  I am referring particular­
ly to the remark made by the hon. 
Member, Prof. H. N. Mukerjee  who 
said that this Plan has no philosophy 
proportionate to the  needs  of the 
country.  As far as I can recollect,, 
these were his words.  It may  be 
that our philosophy and his philoso­
phy are  not of the same  kind, but 
we have a philosophy which  meets 
the needs of the people and which 
also is suitable to the conditions  of 
this land.  We can only Justify that 
by the results, by the fruits, of the 
Plan.  Whatever may be our  differ- 
ences regarding  that, it is no  use 
misnaming whatever  approach  the 
Plan offers.  Calling  it a Plan 
status gtio, a Plan that perpetuates 
inequalities, a  capitalistic  Plan,  etc. 
is not correct.  It is not a Plan  of 
status quo.  It is a forward looking 
Plan.  It is a Plan for change.  It is 
a Plan for technological change, for 
economic change, for social change.

Shrimati  Rena  Chakravarlty
(Basirhat):  What do you do for re­
ducing rural indebtedness?

Shri Nanda: If there is time I will 
deal with that question also.  It is 
not as the  hon.  Member  Shrimati 
Sucheta Kripalani said a capitalistic 
Plan with slight  touches  here aud 
there.  It is not a question of slight 
touches.  It is a radical Plan.  It 
is a Plan which seeks  the abolition 
of privileged and  unearned income. 
It aims at realising social and econo­
mic equality.  It seeks to provide se­
curity for the people and raise their 
standard of living.

Shrt B. S. Marthy (Eluru):  The
Constitution has said that.

Shri Nanda: I have not followed
the remark, but I need not attend to 
it.  Possibly, the meaning is that al­
though we say sô we do not mean

Shrimati  Sucheta  Krlpalaai (New 
Delhi):  You hâe left  the private
sector untouched.

Shri Nanda: I will come  to the
private sector also.

The idea of my hon. friend's re­
mark is perhaps that we are paying 
lip homage to this principle but are 
doing nothing about it.  It  is not 
correct.  It  is  not  denied  that  to 
achieve  an  object  of  that  kind 
certain  steps  have to be  taken, an 
environment,  a  new  environment̂
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has to be created, the institutional 
framework  has to be changed  and 
liew  methods  of  economic  organi­
sation have to be evolved.  That is 
all qinte  true.  And this is  what
the  Plan  has  done. It  has  ex­
amined  the* implications  of  this 
approach and set out the lines  on 
which we are to  advance.  It  ac- 
-cepts the fact that the  economy of 
the country has tto be transformed; 
it accepts the fact that the State has 
to play a crucial role; it has to take 
up increasing responsibilities; it has 
to initiate development; it has  also
to take various  steps to  bring about
social and economic equality. Various 
things connected with that are inter­
spersed throughout the Plan.

I may cite a few of these just to 
illustrate that it is  not simply  an 
idle aspiration, but is meant to be 
implemented.  In the Plan hon. Mem­
bers will find in various  places re­
ferences to the new set-up that must 
be evolved,  co-operative  organisa­
tion, new cadres, etc.  Without that 
hon. Members on that side or  this 
may say anything. But  nothing can 
happen.  The other essentials are re­
organisation of agricultural  system, 
land policy, examination of the whole 
question of the system  distribu­
tion, State-trading, etc.  Another es­
sential factor to which I would like 
to invite the attention of hon. Mem­
bers is “progressive socialisation  of 
agricultural marketing  and proces­
sing industries in rural areas through 
the agency of co-operatives*’.  There 
is reference  to finance  in several 
paragraphs.  And finally it has been 
brought  out very  clearly that the 
whole mechanism of finance, includ­
ing insurance and stock  exchanges 
have to "be refitted into the scheme 
of ,development, the Plan, and this 
is not to  depend  on  the  private 
motive.

Further, regarding fiscal policy,  it 
has been stated that  it should  aim 
at enlarging the public sector.  The 
Plan also refers to the private sector 
and public enterprise with a view to 
reduce inequalities.  Hon.  Members 
know that the recommendations re­
garding death duties  have  already 
-been  adopted.  But the  consequence 
of that is not fully realised.  It has 
been brought out that a high rate 
of progression in  income-tax  rates, 
the structure of controls to regulate 
•prices and profits, death duties can 
make a significant  contribution  to­
wards reduction of inequalities.

With regard to capital formation 
and savings, it has been  very  pro­
nouncedly stated that the  Planning 
Commission  prefers not  individual 
savings, not even corporate savings,

because it is realised that corporate 
savings in the conditions of  today 
means  concentration  of  economic 
power in certain  hands, in a few 
hands.  Therefore the  'preference of 
the  Planning Commisusion  is for co­
operative savings.  These are a few 
references  which  hon. Members  can 
themselves make in those  volumes 
and they will And these and  several 
other things.

It was said that whatever we may 
say, the speed is so  slow.  It  may 
take a hundred years and yet we may 
not have reached the goal.  That is 
not true.  We are not believers  in 
gradualism.  We want rapid change. 
But there  is one  qualification.  It 
must be rapid of course, but there 
should be orderly development.  Sub­
ject to that  condition  that  there 
should  be  orderly  and  peaceful 
development, let us go as far as we 
want, as fast as we can.  But I do 
not agree with those friends  whose 
conception is that there is no change 
unless things start toppling  around 
them, unless there are  upsets,  al­
though it may take years thereafter 
to repair the damage.  I do not con­
sider that speed fast really,  whire 
if we try to hasten, make forced pro­
gress, we come to a situation where 
we have to go back—We go forward 
two steps, we have to go four steps 
backward.  It happened in the coun­
try where planning started.

Shri  Meghnad  Saha  (Calcutta— 
North-West): The hon.  the  Prime 
Mini.ster has on many occasions said 
that industrialisation has  to be  a 
forced march.

Shri Nanda:  I was referring to an
experience in recent vhistory that it 
does not do any good to a country 
to try to force pace.  In those ear­
lier years their agricultural produc­
tion went down by 50 per cent., be­
cause of  extravagant  experimenta­
tion.

An Hon. Member:  What  country
are you referring to?

Shri Nanda: It is very well known.

I am thinking now of our country, 
its future, and I can state with confi­
dence that we are laying down strong 
foundations for a really good, stable, 
strong  superstructure.  The founda­
tion is invisible and it  takes time to
lay a strong foundation.  No one can 
say that nothing  has  been  done 
while the  foundations  were  being
completed. Without foundation whai 
happens is that you build, it comes 
down and again you build.  We do 
not want to build like that.

I have got another point in mind 
in  relation to the Plan.  The hon.
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Member from Gujerat the other day 
said;  you do not want  private 
enterprise, tell us now. Why keep it 
in suspense? Abolish it if you want 
to.” He said that we  should know 
that the coimtry will suflfer, because 
We have not Rot the machinery, we 
have not got the personnel and we 
will make  things  worse. I have to 
inform  him that in the  ftrst place 
let us not equate private enterprise 
with capitalism.  There can  be pri­
vate enterprise which is not capital­
ist  enterprise.  There is  room for 
large  numbers of  small  individuals 
working in their own way. There is 
also room, and should be increasing 
room, for co-operatives. What I am 
thinking of  'for the  future of the 
country  is  that  large-scale  trade, 
large-scale  industry will be run on 
behalf of the community; and small- 
scale  industry,  cottage  industries, 
retail trade will be in the hands of 
the co-operatives.

That does not mean that there  is 
going to be no function for the kind 
of private enterprise that is now a 
part of the economy of the country 
as it stands now. As long as we do 
not find an  alternative  which  sub­
serves the interests of the communi­
ty better, we will let them  remain. 
The moment an  alternative is  found 
which serves the interests of the com­
munity better, there will be no hesi­
tation in making the chan̂?e. And I 
am  sure that the  members of  that 
section of the community will them­
selves, for the  greater  good of the 
nation, accommodate  themselves and 
help  to  enable  us  to  carry  out 
that  programme  better,  than  it 
would otherwise be, by the help of 
their  experience.  Meanwhile,  as 
long as they are there, we recognize 
that they should be enabled to func­
tion effectively, that they shpuld not 
be harassed.  But they should  of 
course be properly controlled in the 
interests of society.  This is the posi­
tion so far as that point of view is 
concerned.

I was surprised  to listen to an­
other criticism of the Plan from the 
Gandhian  view-point.  I am  also 
supposed to be a person having some­
thing to do with the Gandhian out­
look.  It was stated  that the Plan 
goes as far away from the Gandhian 
outlook as anything can be.  This is 
quite wrong.  I can say with  confi­
dence that this Plan  embodies  as 
much of that outlook as is possible 
In the circumstances of the country 
now.  When we see in the Plan the 
amount of concentration  on the  re­
sources and  energy  on  the  rural

sector, food self-sufficiency, land re­
form, cottage industries,  village in­
dustries, small-scale industry,  basic 
education—when  we take all  these
things together  they make a very 
sizable part  of the Elan.  I have 
absolutely no regrets  on the score. 
If an3rthing more can be done there 
is the willingness to do it.  A start 
has to be made.  Along the  lines 
where the progress is smooth and it 
succeeds, we can go much further in 
that direction.  This is the first test 
regarding the approach of the Plan.

The second is: is the Plan adequate, 
the size of the Plan, the scale of pro­
gramme of development? There are 
two sets of views on that: One is a 
rather pessimistic view.  It was re­
flected  very  prominently  in  the 
speech  of  Dr.  S.  P.  Mookerjeê 
namely that this is too high an ex­
pectation, how  can  we  waste  re­
sources of this  order, (he 'look out 
one after another) the revenues  of 
the State, it is not possible to raise 
all these taxes, loans: no hope.  Then 
he came to deficit financing.  He says 
it is something which is abominable. 
Then, as regards external  aid,  he 
and several others feel that this is 
a very risky  affair; so  we cannot 
really raise the resources which  we 
have provided in the Plan.  So the 
position is, according to him. that 'the 
resources of the Plan cannot be rea­
lized.

There is an  extension  of  that 
view-point.  I heard some hon. Mem­
bers saying—I do not remember the 
names— not only that  you will not 
be able to raise the taxes, etc. but 
that you should not try to do that, 
do not  try to  raise  more  taxes, 
people will resent it, do nbt borrow 
because it is inconsistent with  self- 
respect to borrow, and so on.  And 
it was said that targets will not be 
realized. That was also very strongly 
asserted here.

One argument brought up in that 
connection was:  where is  the pur­
chasing power, we have attained the 
targets regarding cotton,  jute, sugar, 
etc.  This is what was said.  This is 
not true.  We have not.  Not in the 
matter of cotton; not in the matter 
of jute; and even in regard to sugar, 
if we take gur and sugar together, 
no.  But the point made was having 
been able even in  regard to  these 
two or three to increase production, 
the people cannot consume it.

This point has been very adequate­
ly  dealt with by my  colleague, the 
Finance Minister, that if  the  pur­
chasing power is really at sucn a low 
ebb it will be reflected in the price
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level, and that will be the  oppor- 
for an enlarged deficit  flnan- 

cing. Therefore,  purchasing  power 
can be poured into the economic sys- 
tern.  The purchasing  power  arises 
there. (Interruption),  I  understand 
this point, and if the hon. Members 
do not understand that,  it can  be 
explained to them at greater length 
on some other occasion.

Shri B. S. Murthy:  Dr.  Schacht's 
economics!

Mr. Chairman; I would  ask hon. 
Members not to interrupt  him. Let 
him proceed.

Shri Nambiar:  We cannot under­
stand; that is the difficulty.

Shri Nanda: Sir, my time is being 
encroached upon.  Is it really such  a 
difficult feat?  The Plan says that all 
that we are attempting to do is. five 
per cent, of the income is at present 
being utilised  for investment, and 
We propose to raise it to 6-3/4  per 
cent, by  the end of  the five  year
period.  How do we  do it?  Every
year,  of  the additional  income  we
take away  20 per cent. only.  And 
that gives us this.  (An Hon. Mem­
ber: What?)  The order of investment 
which is being visualised by the Plan. 
Not only that.  But  of the rest  of
investment in the country......(Inters
ruption).  Sir, these are  matters on
which it is not a question of simple 
vocabulary; it is a question of under­
standing of a different kind.  It was 
in the name  of  the  peasant.  We 
were  told the  peasant is  indebted, 
the peasant is living in  straits, how 
can you make  him pay more,  how 
can  you  have  additional  indirect 
taxes?  All that we are taking out, 
as I explained, is from increased in­
comes.  There is no  question here, 
so far as the Plan is concerned,  of 
curtailing the standards of consump­
tion  though  it  should  not  be.  I 
imagine hon. Members  there might 
support a programme  of that kmd 
for they are bringing up again  and 
again: how much cloth at the end of 
five years, how much food at the end 
of five years?  They  should  know 
that more of that means the less of 
investment.

Shri S. S. More  fSholapur): Is  it 
not the  object  of  Government  to 
utilise the increased income for rais­
ing the standard of living in India?

Shri Nanda: It is one hole out  of 
which two things flow in two  direc­
tions.  It can flaw into consumption, 
it can flow into investment.  The more 
it goes into consumption, the less , in 
investment.  Increased  consumption 
and investment not to the same  ex­
tent, Sir.

Mr. Chairman;  I request the hon. 
Members not to make a running coni- 
mentary on what the hon. Minister is 
talking.  It  disturbs  the  line  of 
reasoning and  snaps the  thread of" 
thought.  If hon. Members have  any 
objections, when the Minister finishes 
his speech, they may put questions  ta 
him, and it is not fair that on every 
word uttered by the Minister, a com­
ment is made.

Shri K. K. Basu  (Diamond  Har­
bour): Comments and clarifications.

Shri Nanda: We are questioning the 
preparedness and the capacity of the 
people to pay.  I am sure if the situa­
tion is explained to them, if they rea­
lise that what is being taken away 
from them goes back to them  four­
fold,  will  increase  their  prosperitŷ 
their standards, then the people will 
be glad to pay.  They will not grudge 
to pay but'what each one of us will 
and how it will spare the other pro­
visions, is a matter for each one  to 
choose and decide.  At the same time. 
Dr. S. P. Mookerjee, who  does  not 
happen to be here now, on the  one 
side tells us “limit  your objectiveŝ 
do not fritter away your  resourceŝ . 
do not be too ambitious'* and then he 
tel?s us again just five minutes later 
“do these things”.  How many things 
he asks:  “clear all the slums of  the
’ country  in five years,  rehabilitate 
everybody, give employment to all the 
middle classes, have  rural housing, 
have more of the consumers  goods, 
have more basic industries”.

Shri Gadgil (Poona  Central):  On
the top of it the Ganga Barrage.

Shri Nanda:  Dr.  Mookerjee  says
“more education, more provision  for 
tuberculosis”.  All these  things  put 
together will mean five to ten times....

Shri B. S. Murthy: On a point  of 
order. Sir.

Several Hon. Members: No point of 
order.

Mr. Chairman: What is the point at 
order?

Shri B. S.  Murthy: Can the  hon. 
Minister misquote  Dr. Mookerjee i» 
his absence?

Shri Gadgil: Who is responsible for 
his absence?

Mr. Chairman:  The hon. Member
has no right to say that.  If Dr. S. P. 
Mookerjee was here, he  could  con-- 
tradict or give personal  explanation.
It is a question of finding  out what 
Dr. Mookerjee said and what the hon.. 
Minister is saying.  The hon. Mem-
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êr has no right to go into that ques­
tion.  When the hon. Minister is  in 
the middle ot his  speech, it is not 
fair to interrupt him.  There is  only 
very little time for the hon. Minister 
to reply.

Shri B. S, Marthy rose—

Several Hon, Members: No, no.

Shri Naadii: I was only recapitulat­
ing  the  observations  of  Dr. S. P. 
Mookerjee.  The record of his speech 
can be referred to for that.  He said 
“do not be ambitious,  reduce  your 
targets, do not do all  these  things” 
-and on the other side  he wants  all 
these things should be done.  This is 
what I have said. I will now come to 
the other set of views.

[Mr. Deputy-Speaker in the ChairJ

The other point of view is that what 
"we are attempting is too little-  They 
may lightly talk of the figures of in­
crease in the national income given 
In the  Plan, they may ridicule  five 
per cent, in five years and they may 
say “In 27 years the income will  be 
doubled but who will be alive for 27 
years?”  Sir, this  was  made  clear 
that in the first place this doubling of 
our capital income is really  trebling 
the income.  Moreover, it should  be ‘ 
possible, ii there is enough co-opera- 
tion, to reduce that period to 20 years. 
Twenty years  for  doubling the per 
capita income which means 15 years for 
doubling the income of the  country. 
The hon. Member, Prof. H. N. Muker- 
jee made a remark which I am still 
not able to understand.  He said in 
27 years this country will be coming 
back to the position it occupied  in 
1938.  This is something which I can­
not comprehend but I  will not stop 
for any explanation on that now.  Is 
it possible to very much  accelerate 
this rate? After this five year period 
what do  we propose to do?  We are 
taking 20 per cent, of the additional 
income during this period of five years 
and then we step up to 50 per cent, 
•of the additional income so that 6-3/4 
becomes 10 per  cent, in about ten 
years and 20 per  cent, at the end of 
ihis period. Twenty per cent, for pur­
poses of investment is no small thing. Is 
any alternative suggested to us?  Sup­
pose we agree that we will raise the 
scale of development,  the order  of 
investment?  What  are  the means 
suggested for that?  Of course, this 
cannot be the means for raising con­
sumption which is being urged again 
and again.

One other thing was suggested.  We 
Bhould tap the profits of private in- 
idustry.  Actually there must be some

very serious misconception about  the 
size of those profits.  I have got  the 
figures  here—1950-51: Rs. 98 crores. 
Of this Rs. 40 crores were collected 
by way of tax, Rs. 24 crores dividends 
and Rs. 34 crores  retained.  This, 
compared with the size of the invest­
ment, is a very large figû ê and then 
we leave this in the private sector, 
We also leave with it certain obliga­
tions  and  responsibilities.  The  pri­
vate sector has to perform those obli­
gations.  It has to make the invest­
ment.  It has to run that sector.  So, 
there is really no favour shown to the 
private sector so far as this aspect is 
concerned.

Shri  H.  N.  Mukerjee  (Calcutta
North-East): On a point  of personal 
explanation.  I take  advantage also 
of the presence of the Finance Minis­
ter.  I said in reference to the profits 
of the jute  industry,—I am quoting 
what I actually said.

Mr. Deputy-Speaker: Leave  alone
the records.  What does the hon. Mem­
ber want to say by way of personal 
explanation?

Shri H. N. Mukerjee: He referred
to the quantum of profits which has 
been mentioned by certain  Members 
of the Opposition.  I had referred  to 
a certain figure, Rs. 50 crores for the 
jute industry and I have referred to 
that  figure  with  the  qualification 
which this record will show that the 
jute industry could make it and it is 
the Capital  of  the  5th  of  April 
which shows it.

Mr.  Deputy-Speaker: The  hon.
Member may remember that the Fin­
ance Minister said that he does not 
agree with that, and that is an incor­
rect figure according to him.  There­
fore, there is no misunderstanding so 
far as this matter is  conrerned. He 
does not agree.

Shrt H. N.  Mukerjee: I  submit
there was some misunderstanding.  I 
referred to the possible profits in the 
hands mainly of foreign  capitalists. 
(Interruption),  He  referred  to  pro»- 
fits actually made.  There is a mis­
understanding.  The Finance Minister 
talks about profits actually made.  I 
referred to profits  potential  which 
they themselves admit,  which are in 
the hands of foreign capitalists whom 
we can treat in a particular fashion 
if we wish to do so.

Mr. Deputy-Speaker: There is no
misunderstanding  so far as this  is 
concerned.

An Hon. Member: Misquotation.
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Shri Nanda: This is not a matter
which, has advanced beyond the stage 
of judgment; this  could be examined 
and re-examined.

Another aspect touched  frequently 
by hon. Members and which is being 
shown up as a deficiency of the Plan 
is the aspect  of  employment.  We 
have been told that our Plan is not a 
Plan for employment for all.  It is a 
Plan for  emploj'ment for all.  Only 
there is no claim being  made that 
employment will be given to every­
body during the course of the next 
three years. That is not possible  in 
any kind of a plan under any kind of 
system.

Shrimati Sucheta  Kripalani: No­
body expects that.

Shri Nanda; Nobody expect full em­
ployment for everybody  during the 
next three  years.  But, we expect 
full  employment  for  everybody 
during  the  succeeding  Five Year 
Plan, and every flve year period is 
going to improve the position more 
and more rapidly. What exactly is in­
volved in this  question  is employ­
ment.  Taking this live-year  period, 
really is it a small  achievement? In 
the chapter on emplojTuent some cal­
culations have been  made. They are 
not complete.  From the fact that in 
the rural sector production is going 
to be increased and all the resources 
are going to be  applied to  increase 
irrigation,  have  we  reckoned  how 
much it will mean in the matter of in­
creased  employment?  I  have  got 
some  figures  worked  out.  But.  I 
think I should not take up the time 
of the House in giving an idea as to 
what actually it amounts to.

Some Hon. Members: Give it.

1 P.M.

Shri Nanda: Execution  of  minor 
irrigation works which will cost about 
113 crores  will  provide  additional 
employment for about 60 crore man- 
days. It is not possible to work out 
in terms of  units, that is, so  many 
persons employed, because our prob­
lem Of unemployment in the  rural 
areas is largely a problem of under­
employment  or  disguised  employ­
ment. Reclamation and land develop­
ment programmes will cost 35 crores 
and will create employment for ten 
crore man-days. Thirty lakh persons 
will get  employment as a  result of 
this.  The provision of irrigation will 
result in  intensive  cultivation  and 
increased  employment to the  mem­
bers of 60 lakh  families cultivating 
20 miMion  acres which will  benefit 
by the irrigation schemes. Extension 
of cultivation to 7-4 million acres will

441 P.S.D.

provide full  employment for about 
seven and a half  lakh  families. In 
addition, intensified cultivation mea­
sures including use of improved seeds 
and  fertilisers,  manux-es. etc., are ex­
pected to call for increased eflforts to 
the extent of 25 per  cent, or 30 per 
cent, per worker lor at least 25 per 
cent, of the agricultural population by 
1955-56.  This is not a very  insigni­
ficant achievement,  when as a  result 
of the implementation of  these pro­
grammes these results ccme about.

I come now to the question of pri­
orities. As I  explained  earlier, pri­
orities are not  questioned. All that 
we have  offered and all  that is in­
tended to be done is acceptable. The 
only question  is, do more of these 
things, and all other things. That is 
really not a question of priorities, but 
it is a question of raising the size of 
the Plan. As I have already explain­
ed, in the circumstances of the coun­
try,  this  is  the  best  that  can  be 
attempted.

Now. I come to ,̂he fourth test, the 
effectiveness and  workability of the 
Plan. Is it 8  at all: that was the 
question  raised time and again. The 
hon. Member Dr. Syama Prasad Moo- 
kerjee and other Members also, said 
that it is only a bundle of  schemes 
and  unless it is hundred per  cent, 
planning, it is no planning; that  we 
must have crop planning and all kinds 
of planning covering  every aspect of 
our  economy. We are  told that we 
have not made a survey of the man­
power resources.

Shri  Damodara  Menon (Kozhi­
kode) ;  Shall  we  continue  after 
Lunch, Sir?

Mr. Deputy-Speaker: We  shall go 
on  now. I will  allow this  time for 
re-assembling. I will  finish this Re­
solution  before  we  disperse. The 
same  interval we  shall have  for 
Lunch, «is usual. We will jit till 1-30.

Some  Hon.  Memoera: There  are
amendments.

Mr.  Deputy-Speaker:  The amend­
ments will be put to vote.

Shri Nanda: One  serious  charge 
made a*?ainst this Plan was that If 
we  are really planning,  it  should 
offer a solution for all the problems 
and difBculties of the  country, that 
this Plan does not do that, and that 
this  Plan does not  also  create all 
kinds of statistical and other equip­
ment which is, in the eyes of those 
who  have  read text  books  about 
planning a pre-requisite of planning. 
My own view is that in the circums­
tances of this  country, it would be 
over-planning.  We do not need all 
that at the moment.  It would take so
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many years to conĉplete that kind of 
basis for planning that we might in 
the meanwhile have wasted precious 
opportunities for years and years.

I now  come to a very  important 
question, the  question of public co­
operation. Its  importance cannot 
exaggerated. It is only on the basis 
of widespread  agreement and large 
scale co-operation of the people that 
a  Plan of this kind  can be accom­
plished. In respect of  public co-ope- 
ration, we  were  again  and  again 
being  told that we  cannot  expect 
pub!ic  co-operation in a full  mea­
sure. Why? It is said that our adminis­
tration is such  that it arouses anti­
pathies, that it  creates  antagonisiM 
between the people and the adminis­
tration.  One  particular  feature 
which was stressed  was corruption. 
We recognise  that  there  is  an 
amount of corruption and that  cor­
ruption  must be eradicated,  tackled 
effectively and removed in order  to 
create confidence among the people, 
to create more confidence.  This as­
pect of corruption has been thorough­
ly gone into in the Plan. Various re­
medies and steps have been suggest­
ed.  Corruption  in  the  relations 
between the administration and  the 
people is one thing.  Then there  is 
another kind of corruption, which is 
not bribes paid to officers,  but the 
funds of  the State  are embezzled. 
Some illustration was given here and 
some clarification was called for.  I 
am  not  concerned  with  that  at 
the moment, but I woud just like to 
point out that although corruption of 
that kind may be of sufficient volume 
and it needs  to  be  tackled  very 
strongly,  this other kind is not  of 
such huge proportions as what  was 
stated here in  the House yesterday 
would  lead  one to  believe. I  only 
wanted to say  that  in fairjiess  to 
those who are concerned.

Then the question of administrative 
efficiency.  I do not want to take up 
the time of the House.  There is not 
enough time.  I will state the  fact 
that a very great  deal of care has 
been taken in the study of that pro­
blem and a series  of  recommenda­
tions have been made which,  taken 
together, must lead to a very great 
deal of levelling up of the efficiency 
of  administration.  I will not  take 
time on that issue.  I want to consi­
der now  a much  more  important 
question that was raised.  That was 
the enthusiasm of the people.  How 
can you enthuse the people?  I have 
still- not  been able  to  understand 
what is wrong, and  why we should 
not be able to enthuse the people if

we want to.  The essence of the Plan 
is that the essential  needs  of  the 
people wiU be met more and more. 
If a country which  is now in the 
grip of scarcities  and has to depend 
on food from outside, can set before 
itself a goal  of  self-sufficiency  in 
food, it is not a very small thing by 
itself.  There can be nothing which 
will  create  more  enthusiasm  for 
those millions of people working  on 
the land than  the sight  ot  water. 
These are  the figures  here of  the 
Acreage which is going to be brought 
under new irrigation by minor irri­
gation  works and  major  irrigation 
works.  That is going to increase the 
production. That is going to increase 
employment not only directly on the 
land, but also,  as a result of the 
greater  availabilitv of raw materials,, 
employment in various other occupa­
tions. in factories  small and large; 
and also in the  tertiary sector  Sô 
it is not something  which is very 
negligible.  If we only put it properly 
to the people, thev will  understand 
it. because it affects them, and they 
know what it means for them.  It 
is onV  a question  of making  an 
appeal to them, bringing  the know­
ledge to them  of the  implications. 
Of course, when  the thing  comes,, 
they will see it, but,before it comes 
and when the  attempts  are being 
made, let  not  those  attempts  be 
thwarted  by  misrepresentation  of 
what the state of affairs is.

Then it was said in respect oi the 
issue of public co-operation, that  it 
is not a national Plan. But. before
I come to that. I want to dispose of 
a rather delicate Question, the ques­
tion relating to  the Bharat  Sevak 
Samaj.  Again and again, hon. Mem­
bers made  observations which  were
entirê  inappropriate,  unapplicable 
10 the situation, and had no bearing 
on realities.  It is said  that  the 
Bharat Sevak  Samaj  has received 
money  from the  Governnijent.  Not 
at all.  We have no money  at  all 
realJy.  It is said that the  Bharat 
Sevak Samaj is going to be provided 
with rupees four crores under the Plan. 
That also I do  not see  anywhere. 
The money aroc6ted for social wel­
fare  activities may be spent through 
any agency.  There may be scores of 
agencies.  Whichever  is most suited 
for a particular  purpose  may  be 
selected. (Interruption),

Mr.  Deputy-Speaker:  There  has
been sufficient  discussion  for  five 
days.  He need not interrupt now:

Shrt Nanda:  I remember  all the
questions that were  raised in  my
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presence, and  I have also seen  the
records and I am answering all  the
questions. (Interruption).

Mr. Deputy-Speaker:  Let there be
no running commentary.

Shri Nanda: It is stated  that the
Bharat Sevak:  Samaj is an auxiliary
of the Congress, that it is a friend of 
the Congress, and that it is not really 
a  non-political  organisation.  Hon. 
Shrimati Sucheta Krioalani  at ?east 
was :air so far as the persons with 
whom she is in contact here dealing 
with the Bharat Sevak Samaj were 
concerned, and conceded  that  they 
want to have it kspt on a non-politi­
cal plane.  But the charge is that all 
over people in strategic positions are 
Congressmen, and  that it is really 
intended to develop the influence  of 
the Congress.  It is a matter of detail, 
but since the question  was brought 
up, I refer to that.  Before any kind 
of set-up was created.  an attempt 
was made to secure  the names of 
conveners from all the parties  who 
were  associated,  and  I personally 
again and again  asked  for names 
of  persons  who  could  be  in­
troduced  into  Ihis  work,  but 
at  that  stage  minds  were  not 
made up altogether, and no  sugges­
tions were made of names of persons 
who could be selected for this work. 
Even now, let us take the list of the 
conveners in  the various States.  I 
hardly find a very active  Congress­
man in the list  of conveners.  If 
there are some here and there  be­
cause nobody else could be found, I 
do not think that it is an3̂hing  for 
which we should apologise.

Regarding the Bharat Sevak Samaj,
I wish very humbly to state  again 
that we should not condemn it out 
of hand on certain assumptions.  It 
is  something  which  the  country 
needs, a nbn-poUtical, non-oflRcial or­
ganisation which will  engage itself 
in constructive  activity  where  all 
parties can come together for things 
which are for the good of the nation, 
if we cannot  do that  in a demo­
cracy, if we must go on only fighting, 
and if we cannot meet  for construc­
tive purposes, democracy will be  in 
very serious jeopardy.  What I was 
pointing out was that if at a certain 
stage for certain  constructive  pur­
poses co-ooeration is not fori booming, 
it is a different matter, but actually 
on a point of fact, there  is nothing 
to warrant  the kind of inferences 
that have been drawn. (Interruption)-

Mr.  Deputjr-Speakpr:  The  non.
Member is not the only hon.  Mem­
ber in the Opposition.  A number of 
things  have been stated here.  The
hon. Minister is  answering  various 
points that have been  raised  and
doubts that have been created.  No
hon. Member need take that all the 
arguments are against him.  The hon. 
Minister may kindly go on.

Shri Nanda:  It was said that this
Plan was not a national Plan; that it 
was a political stunt; that it was  a 
Plan of the Congress Party.  So far 
as  those whq were concerned  with 
the preparation of the Plan are con­
cerned, I can say categorically  that 
there was no kind of narrow political 
view at all present in  their minds. 
It is not at all a Plan which has been 
made with a view to serve  the in­
terests of any party.  No questions 
of the interests  of  any  party  are 
involved  in  it.  I  do  not  see 
where  and  tiow  the  question 
arises, because as I said, the reaction 
regarding the things which I enume­
rated was that they were good things, 
they should be done, and that more of 
them should be done.  So, where does 
the question of  any party  interest 
arise there?  If all the  things are 
such that they  can  disagree  with 
them mostly, then there is no ques­
tion that there is a separate  special 
point of view of the Congress Party 
which is going to operate in the im­
plementation and formulation of  this 
Plan.  It is a  national P’an in  the 
sense that in the first place, it  was 
worked out in relation to the needs 
of the whole  nation.  Secondly,  it 
was  publicised,  and  information 
about the Plan went out to all parts 
of the country, and  the reactions, 
opinions and suggestions that result­
ed, reflect the minds of the people of 
the country.  Between the period of 
the draft outline and that of the final 
Plan, there were  consultations  in
which the hon. Members  who spoke 
in that strain were associated.  Now 
it is reaUy odd for them to say that 
though they were associated in  that 
manner, their views have not found 
full place.  Let  the  hon.  Members 
examine the contents  of  the  draft 
outline and the contents of the final 
Plan.  They will see evidence of  the
impact  of whatever  thought  and
whatever  opinions  emerged  during 
this period.  They may  notice their
own suggestions also finding a place 
in the document.

Shri Nambiar: All underground.

Shri Nanda: It is not possible for
every suggestion of everybody to be 
accommodated in the Plan.  No Plan 
cou d be formulated on  that basis. 
Even within a party, it may not be
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possible to accommodate every view­
point.  Therefore to the best possible 
extent, to the utmost extent,  every 
point of view was  adjusted.  Actual­
ly when criticism was made, nothing 
tangible was pointed out, which real­
ly went contrary  to the  expressed 
opinions of the hon.  Members  who 
had taken part in these consultations.

I understand that the House wouM 
be rather restive, and I should not 
take much more time.  There  were 
several questions  raised,  to which 
answers are being demanded, and  I 
can give those answers, but I would 
not take up the time of the House 
now.  There will be other occasions 
for that.

I should, in conclusion,  just  sub­
mit that it is not the intention to put 
up this Plan as something which  is 
perfect.  It is not at all perfect.  It 
has man.y flaws.  We are aware r.t 
those flaws.  Some of them are inevit­
able  in  the present  circumstances. 
But there will be always an effort to 
improve it.  It is a blueprint.  It is 
possible  that everybody  might find 
some little thing here and there, with 
which  he  cannot  entirely  agree. 
Several things  can be  adjusted  in 
course of time, x as we go along. Those 
who are in a mood to help and  co­
operate in reconstructing  the coun­
try’s economy, will find a good deal 
to do, and a great deal of room  and 
opportunity for work of the most use­
ful. kind.  It is not a very spectacular 
Plan, it is not a very big Plan, that 
is true.  But it is big enough.  It is 
not an easy Plan; as the hon.  Prime 
Minister said, it is going to nep.i the 
utmost effort on the part of all of us, 
to work out and realise and  imple­
ment the Plan.  The tasks  and the 
targets of the Plan are of no mean 
order.  Yet they require the utmost 
application of energy on the part of 
all of us, to achieve  those  targets. 
The objectives  and proposals of the 
Plan  were  not  conceived  in  any 
narrow party-spirit.  It is an honest 
Plan.  I can say that with  absolute 
confidence that it is an honest Plan, 
a straightforward Plan.  It may  be 
that in material  terms it does not 
produce  an3rthing  big  immediately 
though it does in that direction also. 
But chiefly what we have In view as 
the results of this  Plan is that  it 
places before us the prospect of be­
coming bigger  and better in <*ourse 
of time.  We need not remain in  the 
category  of under-developed  coun­
tries, and we can, as a result of this 
Plan, a few years later,  become  a 
fully developed  country.  We  need 
not depend on anybody,  as a result

of what is visualised for  the  next 
three years.  Just three years is not 
a very long period.  My humble  ap­
peal to the  various  hon.  Members 
ronnected with parties here and out­
side is that it should be the  endea­
vour of everybody to give his utmost 
towards the successful  implementa- 
tion̂ f this Plan.  I have to think of 
Dr.̂ yama Prasad Mookerjee  again, 
because he said something very signi­
ficant.  He said that the Plan has no 
life, and that let  the  hon.  Prime 
Minister put  life into it.  It is not 
one person who can put life into  a 
Plan of this kind.  All of us have to 
unite and then the Plan will become 
a living thing.  I place the Plan  in 
the hands of the people.

Mr. Deputy-Speaker: Except where 
any hon. Member wants his  amend­
ment to b§ put separately, I now pro­
pose to put all the amendments  to 
the vote of the House.

Shri  Gidwani  (Thana):  I  want
mine to be put separately.

Kumar! Annie Mascarene (Trivand­
rum): I want mine to be put separate­
ly.

Shri  T. K. Chaudhuri  (Berham- 
pore):  I want mine to be put sepa­
rately.

Shri  Chinaria  (Mohindergarh): I 
want to say one sentence only about 
my amendment.

Mr.  Deputy-Speaker;  He  can’t 
make a speech now.

Shri Chinaria: Only one sentence.

Mr. Deputy-Speaker:  This  is not
the time for it.  It is now over.

Shri V. G. Deshpande CGuna):  I
want my amendment also  to be put 
separately.

Mr. Deputy-Speaker:  What  is the
hon. Member’s amendment?  What is 
its number?  Hon. Members are not 
sure about the  amendments  them­
selves. •

«rfi?T «rw«|; m

? t qr t •

Mr. Deputy-Speaker: AU right.

Shri Gidwani: My amendment also 
should be put to vote.

Mr. Deputy-Speaker:  I shall  now
put all the amendments to the vote of 
the House.
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Shri  Chinaria:  I  withdraw  my
amendment.

Mr. Deputy-Speaker: I shall put It 
to the vote of the House.

The question is:

That the  following be added  at 
the end:

“and congratulates the Planning 
Commission ior their  strenuous 
labours and single-minded  devo­
tion to the completion  of  their 
taslc and further  calls upon the 
Government to take steps to en­
list the co-operation  towards  a 
successful execution of this Plan 
of every political and social  or­
ganisation and of the  public in 
general  whose well-being  is the 
obj£ct of this Plan.”

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That  for the  original  resolution 
the following be substituted:

“This House is of  opinion that 
the policy and the plan are per­
meated by a sense of over expec­
tation and unwarranted optimism, 
and  the economic  calculations 
on which  they are  based  will 
inevitably lead to  a disorganisa­
tion  of  the  entire  economic 
system.”

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

(i) That for the words “records its 
general approval of' the words “takes 
into consideration” be substituted; ̂ nd

(ii) that the following be added at 
the end:

“but regrets that they fall far 
short of a real effort to  achieve 
a social order for the promotion 
of the wehare of the people, even 
as directed by Articles 38 and 39 
of the Constitution.”

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That the  following  be added  at 
the end-

“and congratulates  the  Plan­
ning Commission and appreciates 
the strenuous efforts made by the 
Planning Commission in the com­
pletion of its huge task and fur­
ther calls upon the Government 
to take necessary steps to enlist 
co-operation of all sections of the 
public  in  this  country,  whose 
well-bein]? is the objept  of this 
Plan.”
The motion was negativr*̂

Mr. Deputy-Speaker:  The question
is:

That the  following  be added  at
the end:

“but ieels  constrained  to ex­
press its disappointment at the 
low targets fixed  by  the  îlan 
particularly for the increase  in 
the national income.”

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That the  following  be added  at
the end:

“and suggests that for a proper 
implementation and execution of 
the plan and for creating fervour 
in the country, the following pre­
liminary  steps should  as  soon 
and  as  far  as  practicable  be 
taken namely:

(1) The introduction  of more 
and more responsible democracy 
through formation of autonomous 
statutory bodies  in each village 
union  with  M.L.A’s and  MP.'s 
as ex-officio members with powci 
and responsibility to  plan,  or­
ganize  and  execute  the  pro­
gramme in their respective areas;

(2) voluntary  levelling  down 
of the income  and the  way  of 
living of the upper urban class in 
Indian )ife by patriotic persuasion 
and acceptance:

(3) ruthless austerity measures 
in the administrative sphere; and

(4) a renewed  persistent  em­
phasis on swadeshi and banning 
import of all unnecessary foreign 
goods in the interest of nation.

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That the  following  be added  at
the end:

“but regrets that the Dlan lacks 
proper emphasis on  the preven­
tive  side  in  the  planning  of 
wealth and by giving undue em­
phasis on the foreign system  of 
the so-called scientific treatment, 
has lost sight of the  indigenous 
and loca’ methods of  easy  and 
natural treatment  which deserve 
immediate research, publicity and 
encouragement.”

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That the  following  be added  ai 
the end:

“but regrets  that  in planninis 
housing, the plan does not  pro-
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vide for reconstruction of new vil­
lages by clustering  together the 
innumerable small, scattered and 
out-of-the  way ‘basties*  in  the 
rural areas.”

The motion was negatived.

»Ir. Deputy-Speaker: The question
is:

That the  following be added  at
ĥe end:

**and  congratulates  the Plan­
ning Commission for their labour 
and further calls upon the  Gov­
ernment to take  immediate and 
adequate steps  to socialize  the 
means  of  production  including 
land to make the Plan a complete 
success.”

The motion was negatived.

Mr. Depaty-Speaker: The question
is:

That the  following be added  at
the end:

“and  urges that  Government 
should include, the Kistna Valley 
Scheme as recommended  by the 
Khosla Commission  in the Five 
Year Plan  and take  immediate 
steps for the  implementation of 
the same.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

That the  following be added  at
the end:

“but regrets that the Five Year 
Plan suffers from several  limita­
tions and lays stress only on pro­
duction, paying very little atten­
tion to equal distribution and to­
wards providing gainful  employ­
ment to fifty million unemployed 
and  under-emploved  ar:d hence 
fails to restore faith in the people 
and to mobilize  the masses  for 
reconstruction.”

The motion was negatived.

Mr. Depaty-Speaker. The question 
is:

That the  following  be added  at 
the end:

“but is of opinion that the in­
dustrial policy is reactionary and 
tends to continue  and intensify 
class domination.”

The motion was negatived.

Mr. Deputy-Speaker. The question 
is:

That the  following  be added  at 
the end:

“but is  of  opinion  that  the 
policy and the plan do  not aim

at a planned economy  and  are 
devoid of any scope  for a  cen­
tralised economic  planning,  be­
sides  being  a total  abstention 
from  making  any  attempt  to 
inaugurate or devise a policy  or 
scheme to establish  a socialistic 
order of things.”

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That the  following  be added  at
the end:

“but is  oi  opinion  that  the 
policy and  plan tend to severely 
regiment  the national  economy 
and lower the standard of living 
of the bulk of the population.”

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That the  following  be added  at
the end:

“but  is  of opinion  that  the 
policy and plan do not envisage 
any  scheme  to have  the  plan 
worked out free from corruption 
and waste.”

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That the  following be added  at
the end:

“but  is of  opinion  that  the 
policy and plan to effect a land 
reform is misconceived  and por- 
tentuous  of very  grave  conse­
quences, without  a proper  and 
adequate data  regarding  land 
ownership and  distribution being 
prepared beforehand.”

The motion wag negatived.

Mr. Deputy-Speaker:  The question
is:

That the  following  be added  at 
the end:

“but wishes to draw the atten­
tion Of the Planning Commission 
to the provisions made by it for 
providing irrigation  facility and 
other improvements  in U.P. and 
especially so in the Eastern parts 
of it which are disappointing and 
inadequate and urges upon them 
to allot more funds for the pur­
poses aforesaid.”

The motion was negatived.

Mr. Deputy-SpeiUcer:  The question
is:

That the  following bt addad at 
the end:

“but regrets—
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(a) that the Plan  has totally 
ignored to  examine  and adopt 
moaern • trends  of  man-power 
mobilisation which  envisage the 
integration of defence with socio- 
•economic planning;

(b) that the Plan has overlook­
ed the possibility of utiMsing the 
deien̂  organization  not  only 
for national service  in emergen­
cies  but  also  for  appropriate 
nation-building  activities  which 
do not hamper  the efficiency of 
military training;

(c) that the Plan has made no 
provision for education and train­
ing facilities for the defence per­
sonnel to enable them  to be re­
settled in civil life  and to help 
the implementation of the various 
programmes  chalked out by the 
planners:

(d) that the Plan discloses no 
programme for  absorption of ex- 
servicemen, with their  training 
and discipline, in the contemplated 
socio-economic drive;

(e) that the Plan gives no indi­
cation of building  up potential 
nation-wide  reserves,  not  only 
for war emergencies but also for 
-civilian national-service activities;

(f) that the Plan does not seek 
to  enthuse  the  country  for 
national service by satisfying the 
aspirations of every patriotic citi­
zen to be associated with national 
defence;

(g) that the Plan has failed to 
explore the possibility  of manu­
facturing  defence  material  re- 
■quirements as far as  practicable 
in this country,  at least to save 
foreign exchange;

(h) that the Plan, in indicating 
priorities, has not adopted a uni­
tied approach, taking  into consi­
deration not only the socio-econo- 
mic but also the defence needs of 
the'country; and

(i) that the Plan has failed to 
attempt an integrated solution of 
the various problems  (including 
those of the Backward classes and 
the refugees)  by correlating De­
fence with  socio-economic  pro­
grammes.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

That the  following  be added  at 
the end:

‘‘and suggests—

(a)  that an agency of officials 
and non-officials should be creat­

ed in each group  of villages  to 
advance loans and grants and to 
help the villages with all possible 
modern equipments and technical 
guidance  to increase  the village 
production and thus to utilise the 
man-power in villages in building 
our national economy;

(b)  that  our  defence  forces 
should be utilised to execute our 
First Five Year Plan as most of 
the countries in the world  are 
utilising their  defence  force  in 
building  their  socio-economic 
plans;

(c) that collective and co-opera­
tive farmings  should  be started 
among the  Harijans,  backward 
classes  and  other  agricultures 
labourers in each group of villages 
to improve  the economic condi­
tion of the poor class of  people 
in villages;

(d) that  ‘Ghata-prabha’  pro­
ject in Karnatak should be includ­
ed in the First Five  Year Plan; 
and

(e)  that  immediately  new 
sma’l irrigation projects and road.> 
should  be  undertaken  in  the 
scarcity areas and that the present 
provision  for  scarcity  areas 
should be increased  as it is too 
smaU to meet the situation even 
in Southern India.”

The motion wajs negativê.

Mr. Deputy-Speaker: The question
is:

That the  following  be added  at
at the end:

“and welcoming  this  gigantic 
and completely co-o/dinated plan 
as an earnest attempt on the part 
of the Government  to eradicate 
famine,  poverty,  backwardn̂  ̂
and unemployment from the land, 
assures  the Government  Jf iti ̂ 
whole-hearted  support  to  the 
stupendous task underta*̂en, that 
will change the  very  face  of 
India.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

That the  following  be added  ar 
at the end:

“and, while congratulating thf- 
Planning  Commission  for their 
strenuous labour and single-mind­
ed devotion to the completion  of 
their task, regrets that the Plan 
presents a great disparity berweeii 
the objectives in the industrial 
sector and those in the rurâ sec­
tor, that there is no  promise nt 
full employment  in  the  urban 
sector, that after the completion
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of the Plan, as at oresent  con­
ceived, private  vested  interests 
will be more firmly  entrenched 
in power in the industrial sector, 
that even in the rural sector there 
is no deadline set lor basic  re­
forms such as fixation of ceiling 
on land holdings, that tnat pa*-! 
of the Plan dealing  with public 
administration amounts to a mere 
repetition of pious nlatitudeb. and 
that m respect  of foreign  aid. 
the Plan  fails to insist on and 
secure assistance from U.N. ên- 
cies, rather than from individual 
countries.”

The motion was negatived.

Mr. Deputy-Speaken The question 
is:

That the  following  be added  at 
at the end:

‘‘but regrets  that the Planning 
Commission has neglected  unirrl- 
gated areas  90 per  cent, of ĥe 
total  area  in the  Agricultural 
Schemes  and  have  overlooked 
unirrigable dry areas 40 oer cent, 
of the  total  altogether  by 
locating even a single Community 
Project anywhere in them out of 
fifty-five and this  House  there­
fore urges upon the Government 
thâ the Hrv areas like Mohindar- 
garh (PEPSU)  if they  do  not 
come under any  large or small 
irrigation  Project or  TubeweJl 
Scheme, be given priority in other 
Development  and Commun-
ty Projects etc.*'

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That the  following  be added  at 
the end:

“and suggests—

n) that the cultivable  waste 
land be given to the  Scheduled 
Castes and Scheduled Tribes for 
cultivation and the State Govern­
ments should be made  to make 
adequate  provision  of loan?? to 
these castes for  cultivation from 
the money allocated for such pur­
poses under the Five Year Plan:

2̂) that the Government should 
consider its first duty Lo provide 
houses to the Scheduled  Castes 
and Scheduled Tribe people suit­
able  for human  habitation  as 
they  are  today  living in  fifth, 
squalor and insanitation:

(3)  that the people  belonginj? 
to Scheduled  Castes and  Sche- 
_duled Tribe? should be adequately 
provided with funds to start cot* 
tag<? industries  such  as  shoe-

making, tanning and rope-making
etc. and a provision of at least 5 
crore rupees should be made for 
this purpose;

(4) that the Government should 
make provision in the Five Year 
Plan for Rs. 25 crore  to acquire 
lands for building sites for thes«* 
castes;

(5) that a provision should also 
be made in the Five Year Plan of 
about Rs. 3 crores for the imple­
mentation of the  various  Acts 
such as Social Disability Removal 
Act  directly concerned witn the 
Scheduled Castes  and Scheduled 
Tribes:

(6) that a provision of Rs. 50 
crores should be made in the First 
Five  Year  Plan  for  Foreign 
Scholarships and Technical, Medi­
cal, Engineering education in this 
country for the students  belong­
ing  to  Scheduled  Castes  and 
Scheduled Tribes:

(7) that a provision should also 
be made  in the Five Year Plan 
for Rs. 25 crores  for making ar­
rangement of drinking  water to 
the  Scheduled  Castes  and 
Scheduled Tribes;

(8) that there should be separate 
“Ministry for Scheduled  Castes 
and Scheduled Tribes” in Govern­
ment of India  and the Minister 
so appointed should be of cabinet 
rank and should be taken  from 
Scheduled Castes:
(9)  that  a  separate  colony 

should  be  established  for 
Scheduled Castes where they are 
in majori'y and a separate provi­
sion of Rs. 50 crores should  be 
made in the Five Year Plan for 
this purpose;

(10) that there should be provi­
sion of free legal aid to the people 
of Scheduled  Castes  who are 
harassed by caste Hindus in the 
rural areas:
(11) that those members of the 

Scheduled Castes who  want  to 
migrate from Pakistan  to India 
should be afforded all  possible 
financial and other aid for doing 
so and special attention be paid 
to  their  rehabilitation  problem 
and that a special provision  be 
made for  this purpose  in the 
First Five Year Plan;

(12)  that  the  members  of 
Scheduled  Castes  residing  in 
Jammu and Kashmir  should be 
afforded all facilities provided by 
the Constitution; and

ri3)  that  the  people  from 
Scheduled Castes  should  be ap­
pointed on the committees and in
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services in various stages of  the 
Planning Commission.**

The motion wag negatived.

Mr. Depaty-Speaker:  The question
is:

That the  following  be added  at 
the end:

“and suggests—

(1) that the available land in 
the villages should be distributed 
among  the  Harijans  and Adi- 
vasis to improve their downtrod­
den condition and to make them 
independent in their livelihood;

(2) that the present  provision 
for  Scheduled  Castes  and 
Scheduled Tribes is too small to 
improve their  condition  within 
the required period;

(3) that  a special  provision 
shouM be made for the rehabili­
tation of Tannmg industry as cot­
tage industry among the Scheduled 
Castes who eke out their liveli­
hood by Tanning and Shoe indus­
try.”
The motion was negatived.

Mr. Deputy-Speaker:  The question
is:
That the following be added:
“and is of opinion that Ganga 

Basin Scheme  should  be taken 
into consideration and should be 
included in the Five  Year Plan 
development scheme.”

The motion was negatived.
Mr. Depaty-Speaker:  The question

is;
That me  following  be added  at 

at the end:
**but at the  same  time disap­

proves of the  organisation  and 
activities of  the  Bharat Sevak 
Samaj.*’
The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That for the original  Resolution, 
the foUowing be substituted:

“This House records its general 
approval of the principles and ob­
jectives" of installing  a planned 
economv in India in terms of the 
Resolution of the Government of 
India in March 1950  but  is of 
opinion that the final draft of the 
First Five Year Plan as prepared 
by the Planning Commission fails 
to reflect in any adequate  mea­
sure the national  aspirations of 
the people of India and to formu­
late a programme  for the most 
effective utilisation  of the coun­
try's resources so as to secure all 
citizens the righi to an adequate 
means of livelihood, the distribu­
tion of the ownership and control

of the material resources of  tEfe 
community as  best  to subserve 
the common good  and to ensure 
that the operafion of the economic 
system does, not result in the con­
centration of wealth  and means 
of production to the common de­
triment in the  real meaning  of 
the Directive  Principles ô State
* Policy as enunciated by the Con­
stitution of India.**

Those who  are in favour of the 
amendment will please stand up  ia 
their seats.  There are 52 hon. Mem­
bers in favour of  this amendment. 
Now, those hon. Members  who are 
against the amendment  will please 
stand up in their seats.  The ‘Noes'" 
have it. as there is an overwhelming 
majority against the amendment.

The motion was negatived.

Mr. Deputy-Speaker:  The question
is:

That for the original resolution the 
following be subsituted:

“Having considered the Report 
of the Planning Commission  this 
House regrets that—

Ta) no account has been taken 
of suggestions to augment the re­
sources available for developmen­
tal expenditure and by not doinĝ 
so, the Planning Commission have 
failed in making a correct techni- 
cai appraisal  of  the  resources 
available;

(b) the basis chosen for calcu­
lation OL resources  available for 
implementation of the Plan in a 
mixed economy is undefined and 
vague:
(c) no steps have  been taken 

to secure a more  balanced re­
gional distribution of income and 
employment;

(d) a lack of comprehensive ap­
preciation of the immediate needs 
of the country  and  the future 
claims of the people  invalidates 
most of the conclusions  of the 
Commission:

<e) an inadequate provision for 
rehabilitation of  refugees, espe­
cially from East Bengal, and the 
absence  oi  an  integrated  pro­
gramme for treating the refugees 
as part and  parcel of the com­
munity and thus advancing social 
and  economic  interests  to  the 
maximum  extent  considerably 
whittles down the efficiency of the 
Plan:

f̂) the lack of  an integrated 
ooMcy of development  of small- 
«cale industries  with large-scale 
Industries and agriculture  mini­
mises the value of the recommen­
dations pertaining to the former;
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[Mr. Deputy-SpeakerJ

<g) the Plan  after  execution 
will not raise  the  standard of 
Uving above that in 1950 and tljfs 
would  fall  short  even  of  the 
modest claim made in the preli- 
mmary Planning Report issued in 
1950 of the  standard  of  living 
■•eaching at least the 1939 level: 
and

(h)  finally the Plan as a whole 
is vitiated by  inadequate  provi­
sion for  additional  employment 
and imperfect appreciation of ag­
rarian needs and reforms.

This House is  further of opi­
nion that  the  Planning Commis­
sion should  be  abolî ed forth­
with and in order to  implement, 
assess and revise the Plan:, a Sub- 
Committee of the Cabinet be ap- 
oolnted and be charged with the 
auty  and  responsibility of  pre­
senting an annual White Paper to 
Parliament  prior to or with the 
Budget on the progress of diffe- 
rem schemes, Central and State.”

The motion was negatived.

Mr. Deputy-Speaker.  The question 
is:

That the following be added at the 
end:

“but regrets—

fa) that so far as the  rehabi­
litation of the  urban  displaced 
persons is concerned,  the Plan­
ning Commission while admitting 
that  the  problem of  urban re­
settlement in the case of the dis­
placed persons has  been one of 
considerable  complexity  due to 
the  essential  difference  in the

economic  pattern of the  incom­
ing and outgoing population and 
further  stating  that the  urban 
economy in India  does not offer 
scope for  quicl̂  expansion and 
absorption of new elements, have 
ottered no solution for the same;

(b) that the Planning Commis­
sion have made  assumption that 
most of the  agriculturists  from 
the  West  Pakistan  have  been 
settled  and in the  case of dis­
placed persons  from East Pakis­
tan nearly 70 per cent, have been 
settled whi’e there was no factu­
al data before them;

(c) that the Planning Commis­
sion has vaguely stated that cer­
tain steps in the direction of giv­
ing a measure of compensation to 
displaced persons have been tak­
en but  have not  produced any 
concrete scheme of compensation; 
and

(d) that the  amount proposed 
to be spent for the rehabilitation 
of the displaced persons from the 
West and East Pakistan is inade­
quate to  meet the  requirements 
of the situation.**

The motion was negatived.

Mr. Deputy-Speaker:  The  question
is:

“This House  records its gene­
ral approval of the principles, ob­
jectives and programme of deve­
lopment  contained in  the. Five 
Year  Plan as  prepared by  the 
Planning Commission.”

The House divided: Ayes, 286: 
iVoes:62.
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The motion was adopted.
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Subrahmanyam, Shri E 

Swamy, Shri N. R. M. 

Verma. Shri Ramii 

WaKhmare, Shri
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Mr. Depaty-Speaker; I have to make 
two  amiouncements.  First of  all,  I 
have received notice of haU-an-hour 
discussion regarding famine conditions 
in South Maharashtra. The hon. Minis­
ter of Food and Agriculture is unable 
to be he're tomorrow. In view of the 
importance of the half-an-hour  <iis- 
cussion, I shall take it up after the 
normal business of the day is over.

The other announcement I have to 
make is that  the hon.  the  Prime 
Minister will make a statement today 
at 3-15 P.M. as soon as the House re­
assembles after lunch in answer to a 
short  notice question regarding  the 
formation of an Andhra province.

The House is adjourned till 3-15 p.m .

The House then adjourned for Lunch 
till a Quarter Past Three of the Clock,

The House re-assembled after Lunch 
at a Quarter Past Three of the Clock.

I Mr. Deputy-Speaker in the Chair!

DELIMITATION COMMISSION BILL 

3-19 P.M.

Mr, Deputy-Speaker:  The House
will now take up further consideration 
of  the following motion  moved  by 
Shri C. C. Biswas on the 10th Decem­
ber. 1952:

“That the Bill to piovide for the 
readjustment of the representation 
of territorial constituencies in the 
House of the People  and in the 
State Legislative As.iemblies and 
for matters connected  therewith, 
as  reported by the Select  Com­
mittee, be taken  into  considera­
tion."




